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RE. BUSINESS OF THE HOUSE

SHRI HARl VISHNU KAMATH 
(Hoshangabad); Sir under Rule 376 (1) 
of the Rules of Procedure, I would like 
to raise a point of order with regard 
to the business of the House. I may 
invite your kind attention to Butlefin 
Part II of June 25, according to which 
the Demands for Grants of the Ministry 
of Energy follow immediately after the 
Demands for Grants of the Ministry of 
Home Affairs and the Demands for 
Grants of the Ministry o f Information 
and Broadcasting come after the De
mands for Grants of the Ministry of 
Energy. I find from tom orrows ten 
tative list of business that already the 
Demands for Grants for the Ministry 
of Energy have been listed for tomor
row. I dare say you will agree and 
hon. Members on both sides of the 
House will agree that t»iis House has 
not been lacking in energy, and the 
energetic House would not mind if 
the Demands tor Grants o f the Minis
try of Energy are taken up after the 
Demands for Grants o f ihe Ministry 
of Information and Broadcasting, 
which is far more important.

MR. DEPUTY-SPEAKER: I have
received your letter and we have gone 
through the whole thing and we find 
that the Demands for Grants of the 
Ministry of Information and Broad
casting also can be debated for a few 
hours after the Demands for Grants 
for the Ministry of Energy according 
to tfae present arrangements. It would 
not get guillotined; that is what we 
see from the present timingis. We cah
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cut down the time we spent on the 
Ministry of Energy,

SHRI HARI VISHNU KAMATH: The 
Demands for Grants of the M inistry of 
Home Affairs will take eight hours, and 
these will be taken up at 2.00 or 2..30 
today.

MR. DEPUTY-SPEAKER: We shall
see that I&B Ministry is also 
taken up for a few hours, I do not 
think, it will be guillotined.

SHRI HARI VISHNU KAMATH; If 
that is the case, we have no objection.

12.39 hrs.

DEMANDS' FOR GRANTS—contd.

M in i s t r y  o f  L a b o u r —conld.

MR. DEPUTY-SPEAKER: Now we
take up further discussion on the De
mands for Grants under the control of 
the Ministry of Labour. The Minister.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARM A): Mr. Deputy-
Speaker, Sir, I am deeply grateful to 
the hon. Members who have participat
ed in the debate on the Demands for 
Grants of the Ministry of Labour. I am 
sincerely beholden to them for the kind 
words that they have spoken about me 
and the good wishes that they have 
extended to me. I was particularly im
pressed by the fact that the debate 
was on an extremely constructive note 
and all the distinguished hon. Members 
who spoke and participated in the 
debate made constructive suggestions 
and examined the various aspects of 
the problems that the Ministry faces 
and the work that the Ministry is res
ponsible for. I shall also approach my 
task of replying to the debate in a spi
rit o f introsppctiom rather than In a 
spirit of acrimony about the past or 
flamboyance about the future.

•Mov«d with the recommendation the Vice-I^resident acting as President.


